
       

 

     
 

        

    
  
  

  

   

   
 

   
   

 

    

     

   

     

     

         

         

           

        

  

         
     

     
     

     

        

      



    

      

   
      

  
    

      
       

      
  

    
         

   

        

         

  
         

        

         
 

         

        
          
          

         
          
 

       

         

         

           
          

         

  
      

         
       

        

         

         
 

 
          

      
        

   

          

           
          
 

  
     

        

          
        

       
 

     

       

 



       

  

    

          

       

        

   

               

      
        

      
      

       

      
      

       
      

      
   

         
          

    
     

      

     

     
     

      

      
 

 
    

       
  

 
  

     
     

      

 
     

      

      

          
 

    
       

   
    

    



       

 

        
      

      
   

       
    

      
   

        
       

      
     

    
      

  

           
    

     
     
     

      

     
   

       

  

        

 
       

   
   

 
            

     

          

      
        

        

       
        

        

         
   

    

        
        
  



THE NATIONAL COMPANY tAW TRIBUNAL, MUMBAI BENCH' MUMBAI

c.P NO.3o4l14(1)/NCLr/MB/MAH/2017

order as to cost.

6. In the light of the foregoing legal position' it.is,herebY

summarised t]-at the Petitioner has complled wltn

"I"ri"f."" "f 
Section 14 to be read with Rule 68 of NCLT

i"f"", 
- -ZOf 

O. Therefore, having regard t9- + *"
circumstances, the conversion from "Public" to'Prrvate" ls

i.r ,h. irr,"..", of the Company which is being made with a

view to comply efficiently with the provisions ol comPanres

e"t, ZOIS ".r"ittg.ro Prejudice either to the members or to

tt .'"."aito." of tf,e petitioner' Therefore' the conversion is

t ".Ju "-tto*.a. 
The Petitioner is hereby directed to .give

.ri..iirf ,t L conversion by requisite alteration in its Articles

*irj"ir-i" rr"i"uv addresied and communicate t}re altered

erii"i."-*i.t i" L period of 15 days to the Registrar'.c'P'
304/ 14(1)/NCLT lMBlMAP.I2OIT is, therelbre' alloweo l\o

M,K. Shrawat
Member(Jl

Dated: 136 SePteEber' 2017

Yg

Bhaskar Mohan
MeEbcr (Jl
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